10/14/22, 2:39 PM about:blank

Seventeenth Loksabha

an>

Title : Papers Laid on The Table of the House by
Ministers/Members.

AT GUTYTA : 3§ U7 GHT Ued UR G S |
3SeH AR 2 — &t fiure I A5 off |

* m01 THE MINISTER OF STATE IN THE MINISTRY OF
PORTS, SHIPPING AND WATERWAYS AND MINISTER OF
STATE IN THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): Sir, | beg to lay on the Table:-

(1) A copy of the Notification No.
IMU/HQ/ADM/Notification/2022/01 (Hindi and English versions)

published in Gazette of India dated 215! June, 2022, relating to
ordinances 1 to 4 of 2022 on administrative and academic matters of
Indian Maritime University under sub-section (2) of Section 47 of the
Indian Maritime University Act, 2008.

[Placed in Library, See No. LT 7248/17/22]

(2) A copy of the Merchant Shipping (Recruitment and Placement of
Seafarers) Amendment Rules, 2022 (Hindi and English versions)
published in Notification No. G.S.R.319(E) in Gazette of India dated

27th April, 2022 under sub-section (3) of Section 458 of the Merchant
Shipping Act, 1958.

[Placed in Library, See No. LT 7249/17/22]
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD
TRANSPORT AND HIGHWAYS AND MINISTER OF STATE IN
THE MINISTRY OF CIVIL AVIATION (GEN. (RETD.) DR. V. K.
SINGH): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English
versions) under Section 10 of the National Highways Act, 1956 :-

. S.0.1765(E) published in Gazette of India dated 11% April, 2022,
regarding amendment in the published fee notification bearing Ni.
S.O. 1141(E) dated 07th March, 2019 for Six-laning of Hapur
bypass to Moradabad section including Hapur Bypass to
Moradabad section including Hapur bypass from Km 50.000
(Design Ch. Km 50.000) to Km 148.277 (Design Ch.Km 149.867)
of the National Highway No. 24 (New NH -9) on DBFOT basis.

1. S.0.1767(E) published in Gazette of India dated 11™ April,
2022, regarding user Fee Notification for section from
design/existing chainage from km 25.00 to km 97.00 (except km
90 to km 91.4, km 93.0 to km 94.4 and km 96.5 to km 97.0.
having length of 68.70 km) of NH 727 (Old NH-28 B) in the state
of Bihar.

II.  S.0.1926(E) published in Gazette of India dated 25™ April,
2022, regarding user Fee Notification for four lane from
Km.42.000 to Km.179.946 of Khed Sinnar Section of National
Highway No 50 (New NH-60) in the State of Maharashtra.

IV. S.0.1927(E) published in Gazette of India dated 25™ April, 2022,
regarding user Fee Notification for Nashik to Peth from design
Km 11.600 to Km 65.115 (existing km 11.600 to km 65.600) of

(From Nashik Municipal corporation Border —Ramshej- Umarale-
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Karanjali-Peth-Gujarat state border) of National Highway No. 848
in the State of Maharashtra.

V. S.0.2032(E) published in Gazette of India dated 2" May, 2022,

regarding amendment user Fee Notification in Published fee

notification bearing number S.0. 3759 (E) dated 14thSeptember,
2021 .
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VL

VII.

S.0.2248(E) published in Gazette of India dated 17" May, 2022,
regarding user Fee Notification for two lane with paved shoulder
of Banari to Masania Kala village section from design kilometer
160.687 to design kilometer 216.334 (existing km 178.944 to km
241.553) of National Highway number 200 (New NH-49) in the
State of Chhattisgarh.

S.0.2249(E) published in Gazette of India dated 171 May, 2022,
regarding user Fee Notification for two lane with paved shoulder
section] on the type of vehicles specified in column (1) of Table 1
below for the use of Manjarsumbha to Chumbali Phata from
design Km. 1374300 to Km. 169+472 (existing km 45+877 to km
13+689) section of NH-548D (Length — 32.172 Km) developed to
two lane with paved shoulder /4 lane standards in the state of
Mabharashtra.

VIII. S.0.2428(E) published in Gazette of India dated 27t May,

IX.

X.

about:blank

2022, regarding user Fee Notification for Patgaon Khopoli section
from design 43.783 t091.139 (Existing Km 44.933 to Km 92.908)
of National Highway 548A in the State of Maharashtra.

S.0.2607(E) published in Gazette of India dated 7" June, 2022,
regarding user Fee Notification for four and more lane section of
Ghaghra Bridge to Varanasi Section from design kilometer
240.340 to kilometer 263.360 (existing km 232.140 to km
253.760) and from design kilometer 281.840 to kilometer 299.350
(existing km 271.140 to km 287.950) of National Highway 233
(New NH-28) in the state of Uttar Pradesh.

S.0.2611(E) published in Gazette of India dated 7th June, 2022,

regarding user Fee Notification for two lane with paved shoulder
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of Bhuj Khavda Dharmshala section from design kilometer 65.478
to kilometer 162.209 of National Highway number 341 in the
State of Gujarat.

XI. S.0.2648(E) published in Gazette of India dated oth June, 2022,
regarding user Fee Notification for Ranchi-Mahulia Section from
design kilometer 217.300 to kilometer 233.350 (existing km
217.300 to km 233.350) of National Highway Number 33 in the
State of Jharkhand.

XII. S.0.2760(E) published in Gazette of India dated 15t June,
2022, regarding user Fee Notification for Alwar to Nuh
Sectionfrom design kilometer 92.400 to kilometer 127.350
(existing km 92.400 to km 127.350) of National Highway 248A 1n
the State of Rajasthan.

XIII.  S.0.2891(E) published in Gazette of India dated 23" June,
2022, regarding user Fee Notification for four lane of Kagal-Peth
Section from design Km 592.240 to Km 658.00 (existing Km
592.240 to Km 658.00) of National Highway number 48 (Old NH-
4 ) in the State of Maharashtra.

XIV. S.0.2890(E) published in Gazette of India dated 24 June, 2022,
regarding user Fee Notification for four lane of Peth-Satara
Section from design Km. 658.000 to Km. 725.000 (existing Km.
658.000 to Km. 725.000) of National Highway number 48(Old
NH-4) in the State of Maharashtra.

XV. S.0.2892(E) published in Gazette of India dated 24™ June, 2022,
regarding user Fee Notification for from Km 0.000 to km 227.020
(starting from 0.000 Km at Ismailabad (Gangheri) and ending at
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Km 227.020 at Narnaul bypass) (length 227.020 km) of National
Highway No. 152D in the State of Haryana.

XVL.  S.0.2942(E) published in Gazette of India dated 30" June,
2022, regarding user Fee Notification for Shivnagar to Ambikapur
section from design 163.400 to kilometer 215.800 of National
Highway number 130 in the State of Chhattisgarh.

XVII. S.0.2984(E) published in Gazette of India dated 30t June,
2022, regarding user Fee Notification for Vadape to Thane Section
from design kilometer 539.500 to kilometer 563.00 (existing km
539.500 to km 563.00) of National Highway number 3 ( New NH
848) in the State of Maharashtra.

XVIIL.  S.0.3036(E) published in Gazette of India dated 4th July, 2022,
regarding user Fee Notification for four Lane of Bilaspur to
Pathrapali Section from design kilometer 0.000 to kilometer
53.300 (existing kilometer 0.000 to kilometer 53.300) of National
Highway number 111 (New NH-130) in the State of Chhattisgarh.

[Placed in Library, See No. LT 7250/17/22]

(2) A copy each of the following notifications (Hindi and English
versions) issued under Section 109 of the Motor Vehicles Act, 1988:-

1. S.0.2914(E) published in Gazette of India dated 23rd July, 2021

making certain amendments in Notification No. S.0.1365(E) dated 13th
December, 2004.

S.0.5419(E) published in Gazette of India dated 28N December, making

certain amendments in Notification No. S.0.1365(E) dated 13th
December, 2004.
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(3) Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (2) above.
[Placed in Library, See No. LT 7251/17/22]

(4) A copy each of the following notifications (Hindi and English
versions) under sub-section (4) of Section 212 of the Motor Vehicles
Act, 1988:-

1. The Central Motor Vehicles (16th Amendment) Rules, 2021
published in Notification No. G.S.R.525(E) in Gazette of India

dated 3" August, 2021.
1. The Rent-a-Cab (Amendment) Scheme, 2021 published in

Notification No. S.0.3202(E) in Gazette of India dated gth
August, 2021.

1. The Rent a Motor Cycle (Amendment) Scheme, 2021
published in Notification No. S.0.3220(E) in Gazette of India

dated 11™ August, 2021.

1v. The Central Motor Vehicles (17th Amendment) Rules, 2021
published in Notification No. G.S.R.575(E) in Gazette of India

dated 17™ August, 2021.

V. The Central Motor Vehicles (20th Amendment) Rules, 2021
published in Notification No. G.S.R.594(E) in Gazette of India

dated 27™ August, 2021.

Vi. The Central Motor Vehicles (19th Amendment) Rules, 2021
published in Notification No. G.S.R.595(E) in Gazette of India

dated 27™ August, 2021.
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Vil. The Central Motor Vehicles (18th Amendment) Rules, 2021
published in Notification No. G.S.R.596(E) in Gazette of India

dated 27™ August, 2021.

viil. S.0.3627(E) published in Gazette of India dated 6th
September, 2021, constituting the National Road Safety Board

to perform the functions assigned to them under the Act.

1X. The Central Motor Vehicles (215 Amendment) Rules, 2021
published in Notification No. G.S.R.652(E) in Gazette of India

dated 23" September, 2021.
X. The Motor Vehicles (Registration and Functions of Vehicle
Scrapping Facility) Rules, 2021 published in Notification No.

G.S.R.653(E) in Gazette of India dated 23" September, 2021.

X1. The Central Motor Vehicles (22Ild Amendment) Rules, 2021
published in Notification No. G.S.R.676(E) in Gazette of India

dated 30th September, 2021.

Xil. The Central Motor Vehicles (23rd Amendment) Rules, 2021
published in Notification No. G.S.R.714(E) in Gazette of India

dated 4™ October, 2021.

X1il. The Central Motor Vehicles (24th Amendment) Rules, 2021
published in Notification No. G.S.R.720(E) in Gazette of India

dated 6" October, 2021.

X1v. The Central Motor Vehicles (25th Amendment) Rules, 2021
published in Notification No. G.S.R.728(E) in Gazette of India

dated 12" October, 2021.
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XV. The Central Motor Vehicles (26th Amendment) Rules, 2021
published in Notification No. G.S.R.800(E) in Gazette of India

dated 15th November, 2021.

XVI. The Central Motor Vehicles (1% Amendment) Rules, 2022
published in Notification No. G.S.R.48(E) in Gazette of India

dated 27t J anuary, 2022.
XVii. S.0.359(E) published in Gazette of India dated 27th January,

2022, making certain amendments in Notification No.
S.0.1365(E) dated 13th December, 2004.

XVIIl. The Central Motor Vehicles (2nd Amendment) Rules, 2022
published in Notification No. G.S.R.153(E) in Gazette of India

dated 15 February, 2022.

X1X. The Central Motor Vehicles (3rd Amendment) Rules, 2022
published in Notification No. G.S.R.126(E) in Gazette of India

dated 24" February, 2022.

XX. The Central Motor Vehicles (4th Amendment) Rules, 2022
published in Notification No. G.S.R.161(E) in Gazette of India

dated 25™ February, 2022.
XXI1. The Central Motor Vehicles (Motor Vehicle Accident Fund)
Rules, 2022 published in Notification No. G.S.R.162(E) in

Gazette of India dated 25™ February, 2022.
Xxii. The Compensation to Victims of Hit and Run Motor
Accidents Scheme, 2022 published in Notification No.

G.S.R.163(E) in Gazette of India dated 25th ebruary, 2022.
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XX1il. The Central Motor Vehicles (Sth Amendment) Rules, 2022
published in Notification No. G.S.R.164(E) in Gazette of India

dated 28™ F ebruary, 2022.

XX1V. The Central Motor Vehicles (6th Amendment) Rules, 2022
published in Notification No. G.S.R.200(E) in Gazette of India

dated 14" March, 2022.

XXV. The Central Motor Vehicles (7’[h Amendment) Rules, 2022
published in Notification No. G.S.R.233(E) in Gazette of India

dated 315 March, 2022.

XXVI. The Central Motor Vehicles (Sth Amendment) Rules, 2022
published in Notification No. G.S.R.272(E) in Gazette of India

dated 5t April, 2022.
xxvil.  The Motor Vehicles (Third Party Insurance Base Premium and
Liability) Rules, 2022 published in Notification No.

G.S.R.394(E) in Gazette of India dated 25t May, 2022.

(5) Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (4) above.
[Placed in Library, See No. LT 7252/17/22]

(6) A copy of the Ministry of Civil Aviation (Height Restrictions for
Safeguarding of Aircraft Operations) Amendment) Rules, 2022 (Hind1
and English versions) published in Notification No. G.S.R.465(E) in

Gazette of India dated 2274 June, 2022 under Section 14A of the
Aircraft Act, 1934, together with an explanatory note.

[Placed in Library, See No. LT 7253/17/22]
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(7) A copy of the National Highways Fee (Determination of Rates and
Collection) Amendment Rules, 2022 (Hindi and English versions)

published in Notification No. G.S.R.467 in Gazette of India dated 24t
June, 2022 under sub-section (3) of Section 9 of the National Highways
Act, 1956.

[Placed in Library, See No. LT 7254/17/22]

(8) A copy each of the following notifications (Hindi and English
versions) issued under sub-section (2) of Section 1 of the Motor
Vehicles Act, 1988:-

1. S.0.691(E) published in Gazette of India dated 15t

February, 2022, appointing the 15t day of February, 2022 as the
date on which Section 44 of the Motor Vehicles (Amendment) Act,

2019 shall come into force.
11. S.0.859(E) published in Gazette of India dated 25th
February, 2022, appointing the 15t day of February, 2022 as the

date on which Sections, mentioned therein, of the Motor Vehicles
(Amendment) Act, 2019 shall come into force.
[Placed in Library, See No. LT 7255/17/22]

Tw B AT § Te it qu SRty HaTerd & ey WA (o aref v fvware: HoIGd,
o} 0T U7 Sft B 3R W, H FEfifed v 94T Ued R ITdT &

(1) (TPh) SHL-HIER GIIoTad 3R TERd Go-Iogad
o foru Igad faggd fa-amde anT, o &
¥ 2020-2021 & AP Ufdded & Th Ul
(Rl qur RIS ¥R quT TaTuRifed o)
|
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(2)

)

about:blank

@

ST HRHR FIIroTad 3R TERE GYITSIes
o T Igad faggd fa-amde anT, o &
gy 2020-2021 & BRG] H] WPR GRI
GHIET I Th Ul (il TUT STl TXHR) |

ST (1) B Ifcarad U=l & 9uT Jed IR 7@ § gu
facid & BRI G aren faaRur (@=dt aur sisi
GIHR) |

[Placed in Library, See No. LT 7256/17/22]

faqga iffad, 2003 BT URT 179 & 3fcdiid FA=faRad
SHTRTET3M BT Teh-Teh Ul (R TUT Ui T¥ehon):-
@H) Ha foggd fafame s (siaR=da

URYU ¥ Hdd Ugd) (Uidai I=me)) fafam,
2018 Sl 24 A3, 2022 & HRd & o0 H
SR . TA-7/105(121)/2007-Tg3MRAT |
UHIRE gU & YT Sl HIdud [dl & el
01.05.2022 T UHTGT BIT |

$Hard faggd A ame® SanT @dieRoita Sl
3dTed & ol TaldRuig ol JHU-TAT 84
e 3R Trd) fafaTw, 2022 &Y 24 1S, 2022 F
YRd o 04 H R 9
3RU-14026(11)/1/2022-HZ3RAT H UHIRId T
Y |

(@)

faqgd (fadia Yirar IR 3R Jefda Ama)
0w, 2022 ST 3 9, 2022 & HRd & o4 H
SHTRTET . T P11, 416(3) B USIRIT T Y |

(diR)

faggd (SUHIES & AHTBR) =M 479,
2022 St 21 3V, 2022 & HRd & oy H
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SR 9. I1.H1.1. 306(31) B USTRITEU Y |
) faggd @Rd el gad ugda gr1 Adiexufi
Sl DI WTe-) IR 949, 2022 S 6 94,
2022 & HRA & S0 H g1 I, 1.
418(37) T YHIRII gL Y |
4  Iwged (3) P! Ue 4. (Th) U Ifcafad o=l 1 g
ged TR 3@ H g fdde & &R guiA arer faaxo
(B3t U RISt TXH) |
[Placed in Library, See No. LT 7257/17/22]
YOS BT TATT | 59 AT 94T GEpa HATad 1 ey w4 (oft
3G YW AHard): Heied, Ul .U, Rig 99d S @1 ¢k 9, §
fgforRad o= 94T Ued IR 39T §:

(1) s [ ST AIERIH dg TUMTH, 2019 BT YRT 32 &
favia faferfaa st & te-ue ufa (&dl aur siUsh
1v’i?*Eb_{UT):-

() T3 foeelt SHARRIBTT TeaRm] 5 (3ieef 3R Yuidhlieis qew
P! Yag 9a- 3R Y a1 FHee iR 2rd) 99, 2022 S 13 54, 2022
o Tt ToTua O SHfRgEHT Se |11, 442(37) T USRI gU Y |

@) S R sfarshy mery Fg (@arstt & arfties faavu
&1 U=U) 9w, 2022 S 21 §H, 2022 & ool IogT |
ST T 1. P11, 464(30) B UHRITEU Y |

@) T2 ol siaersia Ty I (dofiad, HIeAA aut
3T ARG 3R HHARGT & Ua) I = 3R Hdh)
a9, 2022 S 24 S, 2022 & {Cecil A60A H ST
T 1. P11, 469(37) H UBTRITEU Y |
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“(E"T) %WW@JWW%(WW@
Gag IHET 3R 39 Yo 19, 2022 S 24 4, 2022 6 T
RTSTTA H ST TBAT F1.H1.M. 470(31) H ThTiRd gL Y |

[Placed in Library, See No. LT 7258/17/22]

2) HERY AR GTg ATAFTIH, 1996 Pt YRT 84 BT IJU-YURT (2) &
iqvid Faferfad e & te-ts ufd (ddl aur siUsh
TIDHUN):-

(UH) YR ATSTRYH URYS (378 3R e I Teg ddd
3R He duT Fee 3R 21eh) g, 2022 S 9 S[ATs, 2022 &
feeett oTas H ST e Qe[ 527(30) H Ui

Y |

@) YR AT GRYE (T HRAGR] DR B! Il bl
3rgamy, Fgfaa qur 3y fgys 3R =id) A, 2022 &Y 9
Sdls, 2022 & faecl Toum & UG- T=a dHh.
528(31) H UHIRA T U |

@) HRA A1ERY GRYG (3RH1dD Jai HI Had I
3R 39 Yo 1T, 2022 S 9 @18, 2022 & et oo o
ST e .17, 529(3N) A USTRITETY |

@R) YR AT gRue (IfUBIRAl 3R 31 HHINRAT i
TR, D1 3fgany, gfad aur s Fde ok =0d) oW,

2022 ST 9 Jalg, 2022 & faeai o0 T SHRGEHT T
A1.H1M. 530030 W USTIRIT L Y |

[Placed in Library, See No. LT 7259/17/22]

(3) i gfafAidd SSfgd, 1951 B URT 169 Bl IU-URT (3) b
v Fuferfaa siftgm-rsi & Te-us ufa (el aur sish

about:blank 14/30




ITHRUN):-
(UPh) Farad] o1 Usiieur (F=nee) a9, 2022 S 17 S, 2022
& YRd & IoUT H MR TBAT HI.3AT. 2802(37) H

IR 8 ¥ TUT 0T TP YU Sl 18 SH, 2022 D
SRR . B1.31T. 2811(31) T UBIRIT G AT |

@) ot &1 darad (@R I=nYE) [Had, 2022 S 17 941,
2022 & HRA & AU H TG TBAT D131, 2804(31) H
UPHIRIT LY |

[Placed in Library, See No. LT 7260/17/22]

T FUTUT : 318eH &R 6 — 41 Y Udry Rig adi off |

HF1TT FHTUfS : 37 YT UdTT St e 38 82

A GHTUTT : 3MgcH TR 6 — 4t Agard o |

T ST Harad H 5y A 9YT S fa WAty | Ireg WAt (oh
3o IH HYATH): IR, 6 &R aTel dieHT1 § | FT B, Fi-ar e ot
AIHt 8l |91 W € 1. (SFaYUH) I AIBG /AT 41 @1 I
(HdHT)

AT GHTYTS : F9ard S, 379 ST |

O ST ATy § Iy HA 9UT S Herad ® ey | (of
3o I AYgaTel): Heied, of U ua Rig adf s &t ok 4,

about:blank 15/30
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about:blank

fraforiRad U= 9T Ued IR 39@dT 3:

Ul HUFTH, 2013 BT URT 394 B JU-YRT 1 (F) B
3l FAfeIRad uAl 1 Uh-Ueb Ui (fg<l T siusit
GIHIN). -

@H) ey e foem A g wd dia

(1)

(2)

)

(4)

about:blank

@

dYT gIexl Ud TR gddit fofics, At <4 &
gy 2020-2021 & PGB DI WHR GRI
gHien & I H faaru |

ey siefie fawg Fim g7+ wd <l
dYT GIe]0 U9 R gadl fafies, a9 a9 &
¥ 2020-2021 &1 9P Ufdde-, a@I-UIfed
dd dYl 39 W FUTS-AROEURIE S Bl
fewfory |

Iuad (1) H IfcailRad U= bl GUT Ued WR I8 H gU
fade & ®RU g g oo (@< dur sivsh
IHR) |

(@H) TG e AT SRNRIHIHRur YR, quf
& g4 2017-2018 I 2020-2021 & AY® Ufdde

@

[Placed in Library, See No. LT 7261/17/22]

P Te Ufd (<l duT 3Uslt TIHI0) aul
AQTYREd T |

HeTe el arftor sienfietevor IR, auf

& 9y 2017-2018 T 2020-2021 P HTADBU P
WBHR GRT JHIET & IR H faaxur (gt dur

3SI GIHR0T) |

J0dad (3) H Ifcaad T &l IHT Ued IR 3@ | g4
facid & HRU g ara IR faarur (et qur 3ivsh
TIH) |

[Placed in Library, See No. LT 7262/17/22]
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(5) geH, @Y 3R A I9H faer Sififad, 2006 @
YRT 9 &b faild fAferfad i ! teh-ud ufd
(Bl quT SISl TehRon):-

(UH) geH, TY 3R geaq Ig9 [ @w=nem) s,
2022 S 24 A3, 2022 & HRA & IJoUF H
SHERLEAT 9. W14, 389(31) H UHIRIA U Y |

@H geH, TY 3R A ITH [ApN (Y Udd
SN ("@=eE) a|, 2022 S 19 By, 2022 &
YR & IS0 H IR I, I.h1H. 358(31)
T UPIRITEU Y |

@) geA, 99 3R A9H ITH Aer (a1 ud
&N [H9H, 2016 S 1 3R, 2016 & HRd &
A0 § ST 9. Aierf. 750030 |
UHTRATGL Y |

(6) I (5) # IfcaRad U= &1 IHT Ued IR 3@ H gU

fdde & SR g aren fAavor (= aur iUt
IHY) |

[Placed in Library, See No. LT 7263/17/22]

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. MURALEEDHARAN):

Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of Section 24 of the Passports Act,
1967:-

i The Passports (Amendment) Rules, 2016 published in

Notification No. G.S.R.1170(E) in Gazette of India dated 26th
December, 2016.

about:blank 17/30
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1.

1.

1v.

vi.

vil.

Viil.

1X.

about:blank

about:blank

The Passport (Amendment) Rules, 2016 published in

Notification No. G.S.R.1171(E) in Gazette of India dated 26th
December, 2016.
The Passport (Amendment) Rules, 2017 published in

Notification No. G.S.R.390(E) in Gazette of India dated 19
April, 2017.

The Passport (Amendment) Rules, 2017 published in
Notification No. G.S.R.410(E) in Gazette of India dated 26t
April, 2017.

The Passports Application (Facilitation and Processing)
Rules, 2017 published in Notification No. G.S.R.1063(E) in

Gazette of India dated 24" August, 2017.
The Passport (Amendment) Rules, 2017 published in

Notification No. G.S.R.1150(E) in Gazette of India dated 13th
September, 2017.
The Passports (Amendment) Rules, 2017 published in

Notification No. G.S.R.1215(E) in Gazette of India dated 3rd
October, 2017.
The Passports (Amendment) Rules, 2017 published in

Notification No. G.S.R.1366(E) in Gazette of India dated 3"
November, 2017.

The Passports (15* Amendment) Rules, 2018 published in

Notification No. G.S.R.39(E) in Gazette of India dated 18th
January, 2018.

The Passports (114 Amendment) Rules, 2018 published in
Notification No. G.S.R.339(E) in Gazette of India dated 6th
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X1.

X11.

X1ii.

X1V.

XV.

XVI.

XVil.

about:blank

about:blank

April, 2018.
The Passports (3’9 Amendment) Rules, 2018 published in

Notification No. G.S.R.1117(E) in Gazette of India dated 15th
November, 2018.
The Passports (Amendment) Rules, 2019 published in

Notification No. G.S.R.933(E) in Gazette of India dated 18
December, 2019.

The Passports Application (Facilitation and Processing)
(Amendment) Rules, 2020 published in Notification No.

G.S.R.297(E) in Gazette of India dated [5th May, 2020.
The Passport (Amendment) Rules, 2020 published in

Notification No. G.S.R.356(E) in Gazette of India dated 5th
June, 2020.

G.S.R.732(E) published in Gazette of India dated 17t
October, 2014, exempting the passport holders whose
passports got damaged or lost due to flood in the State of
Jammu and Kashmir in September, 2014 from payment of

Passport fees, subject to certain conditions.

G.S.R.195(E) published in Gazette of India dated 17th
March, 2015, withdrawing the exemption granted to the

citizens of India as members of the crew and tindals of sailing

vessels with effect from 15 June, 2015, subject to certain

conditions.

G.S.R.272(E) published in Gazette of India dated 3™
March, 2016, exempting the passport holders whose passports
got damaged or lost due to flood in the State of Tamil Nadu in
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X VIiil.

X1X.

XX.

XX1.

XX11.

XX111.

about:blank

about:blank

November, 2015 from payment of Passport fees, subject to

certain conditions.
G.S.R.722(E) published in Gazette of India dated 26™ July,

2016, rescinding Notification No. G.S.R.353(E) dated 26
May, 1976.

G.S.R.723(E) published in Gazette of India dated 2279 July,
2016, delegating the power to issue passports for a period of
one year at a time to persons of Indian origin residing in the
Republic of Union of Myanmar holding Foreigners
Registration Certificates issued by the Government of the
Republic of the Union of Myanmar to Embassy of India,

Yangon.

G.S.R.435(E) published in Gazette of India dated 4th May,
2017, regarding waiver of Emergency Certificate fees during
grace period announced by the Saudi Arabia Government,

subject to certain conditions.

S.0.4966(E) published in Gazette of India dated 25t
September, 2018, exempting passport fee for such passport
holders whose passports got damaged or lost due to flood in
the State of Kerala in August, 2018, subject to certain

conditions.

G.S.R.756(E) published in Gazette of India dated 11™
December, 2020, regarding waive off Emergency Certificate
fees during the grace period announced by Government of

Oman, subject to certain conditions.

G.S.R.35(E) published in Gazette of India dated 20th
January, 2021, regarding waive off Emergency Certificate
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XX1V.

(2)

about:blank

fees during the period of Amnesty scheme announced by the

Government of Oman, subject to certain conditions.

S.0.515(E) published in Gazette of India dated 8™
February, 2022, exempting payment of passport fee by those

passport holders whose passports have been lost or damaged

due to tropical cyclone “Shaheen” in Oman, subject to certain

conditions.

Statement (Hindi and English versions) showing reasons

for delay 1n laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 7264/17/22]

S P T § e T AT Rl HaATe & g w3 o I frware): Ho G,
o PR fHRIR St BT MR T, T YT ¥ (FhH Fimmn) o,
1978 BT URT 1 DI IU-UYRT (3) P SHAId SIRT FH=ARIRIT tferRgzmaif
D Th-UH Ufd (Fe=<] qUT 3iTSH U 0T) HT Ued TR TEdT § :

(1)

(2)

3)

about:blank

YftrTd Yo (dhd afaaton sfafay, 1978 & Sfald
DI.31.3217(30) S 18 JdTg, 2022 & YRA & oA
THTIRIT 3 UT YT S A¥S Hel X TRIST &
BY-1% & GG (SARTHT) F IR H G |
YftrTa Yo (dpd afaaton sfefay, 1978 & Sfald
BI.3AT3218(3f) SN 18 a5, 2022 & HR & Joqd H
YHTIRIT §HT UT YT SN HEYR Al Xl RIS &
TCRIRT-1 3R TeRRT-2 & WU (S(ATSTHT) & IR
78|

YftrTa Yo (dhd Tfaaton sfefay, 1978 & Sfald
BI1.3MM.3219(30) ST 18 T3, 2022 & HRA & o H
TRTIRIT G YT TUT Sl FRT HSl X UGS &
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TRIRT-1 3R TRAIRI-2 & WU (3AZTHT) & IR
qg

[Placed in Library, See No. LT 7265/17/22]

?&nﬁmmﬁmﬂﬁamuﬂﬂﬁmmﬁmﬁﬂ(@aﬁwem%:m,ﬁ
fafafRed u= 9yl Ued IRIWdT§ :

(1) (UH) A& UddRIgU AR, ScRBIRT & ¥ 2020-
2021 & difie Ufdded & Th ufd (gt aur
ST BT TUT ARATIRIEd TR |
@ 8% UddRIgU IR, ScRBIRT & a¥ 2020-
2021 & BIYBUN Bl IHR gRT JHIT B Th
gfa (=<l Tt 3FISH T¥hr) |
) I0ga (1) H IfcaRad g3f &1 T Jed IR Wa- H g4
fode & SR g drar faavor (@< aur sivh
IIH) |

[Placed in Library, See No. LT 7266/17/22]
3) (T®) VKT TaRgU 3R Jdg Id I, {7 &
gy 2020-2021 & TS Uldaed ! TH Ufd (Bl
T SRS TXHRUT) TUT TRATARIN AT T |
@) %G ddRIgU IR g Wd 9IH, R &
ay 2020-2021 & BBV Bl IBR GRT FHIE
D1 T Ufd (R=al quT Sl TepR) |
4) I9gad (3) H IfcaRad gaf &1 HT ged R W@+ H g
fode & SR = drar faavor (@< aur siv
TIH) |

[Placed in Library, See No. LT 7267/17/22]

(5) (Uh) farerdl UddRIgur SR, qifsifei & au 2020-
2021 & dte Ufddad &I Th uid (=<l dur

about:blank 22/30
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SIS TRBRUT) dUT AETURIEd g |
@h ferradt udaRgur IR, SISIeRT & Iy 2020-
2021 & HIUDBUN DI IWPR gRT JHI&T B Th
gfd (3=l auT 3FISH W) |
(6) I9gad (5) H IfcaRad gf &1 HT Jed IR @ H g4
fode & ®RU q= arar faavor (@< aur sive

IHO) |

[Placed in Library, See No. LT 7268/17/22]

(7) AT SARFEH, 1957 B URT 9(2) & fdid SIRT SR 9.
HI.F.3MM. 9 T 23 T, 2022 & HRA & IouF T UHIRIT g o dul
e gR1 g Sifergferd fopan man o1 f siftRgen & gurfafHifese dar
3R faRiwzraretl &1 31den & R, 39H IfcaRad wrarsft # Afap!
& ¥ ¥ A YR 1 § A% & AU 3g® giill, ®f Td
yfel (=<t qT 3ol T¥hr) |

[Placed in Library, See No. LT 7269/17/22]

AT ST HATE § <o W auT Sepf v & 359 w4 (of e < Awar): HeIGY,

ot 1ATdd gaT ot @1 SR W, & FEfaRad U3 94T Ued W IWd &

(1) Ut HEFHTH, 2013 Dt URT 394 DI JU-URT 1 () &b
idita AEfIfad a3l @1 Uh-Ta ufd (B! auT 3iusi
GIHIT)..-

(Uh) THSSUa (Sfsan fafies (gdadl feged
TfGeas ey faftes), I3 fieeht & ay 2020-
2021 & BRIDHV B YIBR gRT FHIET |

@) uwasmRud (fean fafids (qdadl fEgwm
TfGeas sy faftes), 93 fieeht & ay 2020-

about:blank 23/30
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2021 &1 A® Ufdded, TRa-WRIfed oRd duT

3 R FAuFF-AeIeRaTu’ies o1 few o |
2) SWFd (1) ¥ Ifcfad vl &1 9UT ged IR 3@ H g
fdde & ®RU A arar foaRur (@< dur SRk

TIH) |

[Placed in Library, See No. LT 7270/17/22]

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (DR.
BHARATI PRAVIN PAWAR): Sir, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English
versions) of the All India Institute of Medical Sciences,
Gorakhpur, for the years 2018-2019 to 2020-2021,

along with Audited Accounts.
(11) A copy of the Review (Hindi and English versions) by
the Government of the working of the All India
Institute of Medical Sciences, Gorakhpur, for the years

2018-2019 to 2020-2021.

(2) Two statements (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at (1)

above.

[Placed in Library, See No. LT 7271/17/22]
(3) (1) A copy of the Annual Report (Hindi and English
versions) of the All India Institute of Medical Sciences,
Guwabhati, for the years 2019-2020 and 2020-2021,

along with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by
the Government of the working of the All India
Institute of Medical Sciences, Guwahati, for the years

2019-2020 and 2020-2021.

about:blank 24/30
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(4) Two statements (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at (3)

above.

[Placed in Library, See No. LT 7272/17/22]
(5) (1) A copy of the Annual Report (Hindi and English
versions) of the All India Institute of Medical Sciences,
Bhatinda, for the year 2019-2020, along with Audited
Accounts.
(11) A copy of the Review (Hindi and English versions) by
the Government of the working of the All India
Institute of Medical Sciences, Bhatinda, for the year
2019-2020.

(6) Statement (Hindi and English versions) showing reasons

for delay 1n laying the papers mentioned at (5) above.

[Placed in Library, See No. LT 7273/17/22]
(7) (1) A copy of the Annual Report (Hindi and English
versions) of the All India Institute of Medical Sciences,
Bilaspur, for the year 2019-2020, along with Audited
Accounts.
(i1) A copy of the Review (Hindi and English versions) by
the Government of the working of the All India
Institute of Medical Sciences, Bilaspur, for the year
2019-2020.
(8) Statement (Hindi and English versions) showing reasons

for delay 1n laying the papers mentioned at (7) above.

[Placed in Library, See No. LT 7274/17/22]

about:blank
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9) A copy of the Drugs (Sth Amendment) Rules, 2022 (Hindi and
English versions) published in Notification No. G.S.R.502(E) in Gazette

of India dated 1% July, 2022, under Section 38 of the Drugs and
Cosmetics Act, 1940.

[Placed in Library, See No. LT 7275/17/22]

(10) A copy each of the following Notifications (Hindi and English
versions) under Section 93 of the Food Safety and Standards Act, 2006:-
1. The Food Safety and Standards (Vegan Foods) Regulations,
2022 published in Notification No. F. No. Stds/TF-Vegan

Foods/Notif./FSSAI in Gazette of India dated 14™ June, 2022.
il. The Food Safety and Standards (Alcoholic Beverages) First
Amendment Regulations, 2022 published in Notification No.

F. No. Std/SP-21/T(Alcohol-5) in Gazette of India dated 14th
June, 2022.

[Placed in Library, See No. LT 7276/17/22]

(11) A copy each of the following Notifications (Hindi and English
versions) under Section 44 of the Assisted Reproductive Technology
(Regulation) Act, 2021 and Section 52 of the Surrogacy (Regulation)
Act, 2021:-

. S.0.1907(E) published in Gazette of India dated 215t April,
2022, notifying the establishment of the National Assited
Reporductive Technology and Surrogacy Registry under
Department of Health Research for the purposes of the
Appropriate Authority in respect of each UT at Central

Government level for Assisted Reproductive Technology

about:blank 26/30



(Regulation) Act, 2021 and Surrogacy (Regulations) Acts,
2021.

i, S.0.2073(E) published in Gazette of India dated 4" May,
2022, notifying the Appropriate Authority in respect of each
UT for the purposes of the Assisted Reproductive Technology
(Regulation) Act, 2021 and Surrogacy (Regulations) Acts,
2021, consisting of the functionaries of respective UT

mentioned therein.

111. S.0.2074(E) published in Gazette of India dated 4th May,
2022, notifying the UT Board in respect of each UT at Central
Government level for the purposes of the Assisted
Reproductive Technology (Regulation) Act, 2021 and
Surrogacy (Regulations) Acts, 2021, consisting of the

functionaries of respective UT mentioned therein.

1v. S.0.2075(E) published in Gazette of India dated 4th May,
2022, notifying the UT Board in respect of each UT with
Legislature for the purposes of the Assisted Reproductive
Technology (Regulation) Act, 2021 and Surrogacy
(Regulations) Acts, 2021, consisting of the functionaries of

respective UT mentioned therein.

V. S.0.2076(E) published in Gazette of India dated 4th May,
2022, notifying composition of National Assisted
Reproductive Technology and Surrogacy Board for the
purposes of the Assisted Reproductive Technology
(Regulation) Act, 2021 and Surrogacy (Regulations) Acts,
2021, consisting of the functionaries of respective UT

mentioned therein.

about:blank 27130
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[Placed in Library, See No. LT 7277/17/22]

(12) A copy each of the following Notifications (Hindi and English
versions) under Section 52 of the Surrogacy (Regulation) Act, 2021:-

1. The Surrogacy (Regulation) Removal of Difficulties Order, 2022

published in Notification No. S.0.2204(E) in Gazette of India dated 12th
May, 2022.

ii. S.0.2317(E) published in Gazette of India dated 19th May, 2022,
regarding omission of work ‘ex-officio’ from Section 17 of the
Surrogacy (Regulation) Act, 2021.

[Placed in Library, See No. LT 7278/17/22]

(13) A copy each of the following Notifications (Hindi and English

versions) under Section 58 of the National Medical Commission Act,
2019:-

1. The National Medical Commission (Compulsory Rotating
Medical Internship) Regulations, 2021 published in
Notification No. UGMEB/NMC/Rules & Regulations/2021 in

Gazette of India dated 18P November, 2021.
1. The National Medical Commission (Foreign Medical

Graduate Licentiate) Regulations, 2021 published in
Notification No. UGMEB/NMC/Rules & Regulations/2021 in

Gazette of India dated 18th November, 2021.

1i. The National Medical Commission (Prevention and
Prohibition of Ragging in Medical Colleges and Institutions)
Regulations, 2021 published 1in Notification No.

about:blank 28/30
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UGMEB/NMC/Rules & Regulations/2021 in Gazette of India

dated 20t November, 2021.

1v. The Teachers Eligibility Qualifications in Medical
Institutions Regulations, 2022 published in Notification No. F.
No. NMC/MCI-23(1)/2021-MED in Gazette of India dated

2214 February, 2022.
(14) Statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at item
No. (1) of (13) above.

[Placed in Library, See No. LT 7279/17/22]

T ot vaTey W vsg WAt Ut Sepfa darera ® sy WAt (ot 3refe v Hraara): Ilf?fE[U,
SO fo9sR T off ®f 3R 9, # Fgfoied 99 T4 Ued R 39l
g

(1) (OP) I W 1 {eE, 93 (et & au 2020-
2021 & ATV oRarsfl &I T Ufd (@<l au
SIS BT TUT 39 TR AQTURIET Ufelae |
@) I W T fHeE, 93 Qe & ¥ 2020-
2021 & @RI @S Hl WHR GRI
THI&T 1 TP Ufd (fg=al dUT SIS XhR) |
) I0ad (1) ¥ IfcerRad T &l U Ued IR 3@ | g4
fodis & HRU A aren faaeor (=t aur sl
TIH) |

[Placed in Library, See No. LT 7280/17/22]

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
AND MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. (PROF.) MAHENDRA

about:blank 29/30
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MUNJAPARA): Sir, [ beg to lay on the Table:-

(1) () A copy of the Annual Report (Hindi and English
versions) of the North Eastern Institute of Ayurveda
and Homoeopathy, Shillong, for the year 2020-2021,
alongwith Audited Accounts.
(11) A copy of the Review (Hindi and English versions) by
the Government of the working of the North Eastern
Institute of Ayurveda and Homoeopathy, Shillong, for
the year 2020-2021.
(2) Statement (Hindi and English versions) showing reasons

for delay in laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 7281/17/22]
(3) (1) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Sowa Rigpa, Leh,
for the year 2020-2021, alongwith Audited Accounts.
(11) A copy of the Review (Hindi and English versions) by
the Government of the working of the National
Institute of Sowa Rigpa, Leh, for the year 2020-2021.
(4) Statement (Hindi and English versions) showing reasons

for delay in laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 7282/17/22]

about:blank 30/30



